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FIR No. 362/19

; i
Police Station : Nanglo

Arif
Vs. Mohd. lkram @
State Ve e s 195A/506 IPC

25.07.2020

The Court of undersigned is having duty today as per Circular / Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 15.07.2020.

Sh. Santosh Kumar, learned Additional Public Prosecutor

Present:
for State through video-conferencing (CISCO Webex).

IO SI Sunil.

Shri Sunil Tomar, Ld. Counsel for accused/applicant.

This is an application for grant of bail to accused |kram @ Arif.

I have gone through the application.
The applicant is seeking interim bail on medical ground but not even a sin-

gle word has been mentioned about the same in the bail application.
During oral arguments, counsel for accused submits that accused is suffer-

ing from tuberculosis.
Reply of Investigating Officer states that accused is involved in about 19

criminal cases which includes three murder cases. This case relates to threats ex-

tended by the applicant to the complainant not to depose against the accused in a

murder trial.
It is submitted by the applicant's counsel that applicant has been granted in-

terim bail recently in three cases.
Considering the antecedents of the applicant and the severity of this case, |

deem it fit to call a report from the Jail Superintendent by the next date about the
medical condition of accused/ applicant mentioning as to what type of treatment is

O@Lj

Scanne: d with CamScanner




Scanned with CamScanner




0.295
Bail Appllcatlon9 12018

FIR No
r
Police Station : Tilak Nag:r
State Vs. Naveen Kum 4
U/s 498A/406/34 IP

25.07.2020

The Court of undersigned is having duty today as per Circular/ Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 15.07.2020.

Present:  Sh. Santosh Kumar, learned Additional Public Prosecutor
for State through video-conferencing (CISCO Webex).

Shri Mahesh Patel, Ld. Counsel for accused/applicant.

It is submitted by Ld. Counsel for accused that matter has been settled,
however all the terms and conditions of settlement could not be complied due to
lock-down.

This is an application for grant of regular bail to accused/applicant Naveen
Kumar. The applicant is already on interim bail.

In order to decide this application, let notice be issued to the
complainant/victim for the next date.

Bail application be listed on 15.09.2020.

Till then, the interim bail already granted to accused is extended till
the next date of hearing i.e. 15.09.2020.

Copy of order be sent to the Jail Superintendent.

2
(SAMAR VISHAL)

Addl. Sessions Judge-08
West District, THC Delhi

25.07.2020
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